NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH, MUMBAI

31.MA 2122/2019

In

C.P. (IB)4150(MB)/2018

CORAM : SHRI BHASKARA PANTULA MOHAN, MEMBER (J)

SHRI V. NALLASENAPATHY, MEMBER (T)

ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF THE NATIONAL
COMPANY LAW TRIBUNAL ON 17.06.2019

NAME OF THE PARTIES: Anupam Corporation
v/s.

Kamal Landmark Properties Pvt. Ltd.

SECTION 7 OF INSOLVENCY AND BANKRUPTCY CODE, 2016

ORDER
No representation on the side of the Applicant.

This is an Application filed by the Resolution Professional seeking the
necessary directions in view of the fact that Hon'ble High Court of Bombay has
passed winding up order on 02.08.2018 against this Corporate Debtor. Perused
the order of Hon'ble High of Bombay dated 02.08.2018 in CP 65/2018.

In view of the above said winding up order passed by the Hon'ble High
Court of Bombay, this CIRP cannot continue as provided under Section 11(d) of
the Code.

Accordingly, the CIRP order against the Corporate Debtor is recalled and
IRP is discharged and the CP is closed.

Sd/- Sd/-

V. NALLASENAPATHY BHASKARA PANTULA MOHAN

Member (Technical) Member (Judicial)
/NP/



